
c91IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERA BAD 

aM. 631/91 
	

date of decision 	17-9-93 

Between 

1, S.Q. Shamahuddin 
2.p. Venkateshu 

P.U.L.N.V. Balasatyanarayan 
K. Girija Shanker Rao 
N. Gopala Reddy 
A. Kantha Rao 
N. Rajasekhara Reddy 

B. M. Narasimha Raju 
B. Bhasker 
0. Ravi Shanker 
Y.S. Narsinga Rao 
K. Sri Kumar 
Oh. Shyam Babu 
V. Venkatesuarlu 

IS. M. Curuvaiah 
K. Venkat Rao 
K. Sriramulu 
V. Laxminarasu 

19 P. Ramanadham 
D. Sri Ramulu Naik, and 
R. \Jenkatramudu 

and 

Chief Past Master General 
AP Circle, Hyderabad 

Directhjr General of Posts 
Mm. of Communications, 
Postal Dte., Govt. of India 
Dak ehavan, Sansad Marg 
New Delhi 

Counsel for the applicants 

Counsel for the respondents 

Applicants 

Respondents 

S. Ranakrishna Rao, 
Advocate 

W.V. Ramana, AddI. SC 
for Central. Government 

CUR AM 

HON. MR. JUSTICE V. NEELADRI RAC, VICE CHAIRMAN 

HON. fiR. P.T. THIRUVENGADAP1, MEMBER (ADMINISTRATION) 

Judgetnent 
/ (As per Hon. Mr. Justice V. Neeladri Rao, Vice Chairman) 

\/ 	Heard Sri Ramakrishna Rao, learned counsel for the 

applicants and Sri N.V. Ramana, learned counsel for the 

respondents 
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All these 21 thØplicants were amongst 68 candidates 

who were selected to the post of Inspector of Post Offices 

(r)PQ) in regard to the vacancies which were estimated till 

the end of 31st December, 1989. The first 22 as per the. 

merit list were given the order of appointment after the 

necessary training was over. These applicants had also 

undergone the training. Nineteen from serial No.23 as per 

the merit were given promotion on adhoc basis .ut it 

transpiredthe adhoc promateekbes  been allotted to K.uopjjTh 

range could not be accommodated for want of vacancies. It 

is stated that some of those who were allotted to Kurnool 

range were seniors to some of those who were slotted by way 

of adhoc appointment to regions other than Kurnool. W4 
also stated that all the IPOs who ware 91weR#he-appn±n-t 

m-cnt -erder---as- I-PDa--and--appointed on adhoc basis, and allotted 

to regions other than Kurnool have joined the posts of IPO. 

Some of those applicants were making their representations 

requiring the concerned authority to appoint them even in 

leave vacancy that may arise in various regions. 

This OA was filed praying for a direction to the 

respondents to absorb the applicants who have been selected 

on merit basis during the year 1989 w.e.f.31-12-1989 with 

all consequential benes. 

This BA was filed on 26-6-.1991.1415e counter dated 

1-4-1992 it was stated that the applicant5  2,4,5,7,8,9 & 11 

were given regular appointments as IPIJs and hence this 

application in regard to them had become infrucibuous. Even 

the learned caunsi for the applicants now submitted that the 

remaining applicants were also given regular appointments as 

IPO. The applicants are claiming that their appointments as 
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IPO should be given O.e.f.31-12-1989 t4eu' 	they were 

selected in the vacancy, which existed by 31-12-1969. It 

is stated for thjp respondents that as the abolition of 

some of the posts of IPOs 	te_contemplated, a-d---t1i3t all 

those who were selected as IPOs were not given orders of 

appointment and subsequently vide proceedings dated 4-4-1991 

44 posts of IPOs were abolished1  vide proceedings dated 

30-6-1991 five more posts of IPCs were abolished and the 

remaining in the list were appointed as IPOs; •a:n#hen 

the vacanciesrisetI 

5. 	It is now well established that rpere 	selection 

does notconv-cyany vested right to the post. It is open 

to the concerned authority to abolish a post for which 

selection was made, the same cannot be held as arbitrary 

for even a regular employee can .be retrenched on abolition 

of a post. Thus, even thought  the selection of the\appli-

cants as IPOs in regard to estimated vaaocies up to 

31-12-11989,still they cannOt claim appointment from 31-12-89 

for it is a case where the first 22 of the list were appoint-

ed in the vacanciwhich  existed and the rest were not 

immediately appointed as the abolition of some of the 

posts were contemplated. Thusr  there is no merit in regard 

to the claim of the applicants that tJr:±•appointments should 

be w,e.f.31-12-1989. 

During the course of arguments, learned counsel for 

the applicants submitted that ias juniors to some of the 

applicants were aet given adhoc appointrie nts as IPOs even 

before some of those applicants who are seniors to the above' 

they are entitled to the stepping up. As no such relief is 

rl' 4---- 
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claimed ai{d,as the same cannot be claimed as part of the 

relief claimed in this DA, we do not feel it just to advert 

the same and w.e will leave it for consideration if an OA 

in regard to the same is going to be riled. 

7. 	Subject to the above, the DA is dismissed. No costs. 

(p.1. Thii)J'tengadam) 	 (v. Neeladrj Rao) clember(Admn) 	 Vice Chairman 

Dated 	September 17, 93 

Dictated in the Open Court 
y 4 Registrc7L. i) 

sk 
To 

The Chief Postmaster General, 
A.P.Circle,Hyderabad. 

The Director General of Posts, 
Mm. of .Comunjcatjons, Postal 
Directorate, Govt.of India, 
Dak Shavan, Sansad Marg, New Delhi. 

One copy to Mr.S.RamaJcrj.shna Rao, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Ramana, Add1.CSC.CAT.Hyd. 
S. One copy to Libra, CAT.}lyd. 
6. One spare copy. 

pvm 
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C IN THE CENTRAL ADMINISTRATIVE TRI BUNAL 
FtERABAD BENCH AT HYDERABAD 

THE HON1 BLEMR.JTJSTICE V.NEELADRI RAO < , 
- 	 VICE CHAIRMAN . 

AN 

THE HON' BLE MR.13 
,GORTru :.MEMBER(A)C 

THE HON'BLE MR. 4. CH?thDRASEJC}IAR REbDY 
MEMBR(JUIL) 

AND 	 - 

THE }jONI3LE MR.P.T.TIRtJVE0OADAJ4:MA) 

. 	Dated; 	 1993. 

DEWJUD3MENT: 

in  

OA.No. 

T.A,No, 	 (w.p. 	) 

A&mitt4d and Interim directions 
issued\ 

Allowed. 

Disposed 	with directiofls 
.9. Damassed. 	 - 

Dismissed awithdrawn 

1smissed fo default. 	- 
RejecteWord4reã, 

No order as to costs) 
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